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CENTRAL ADMINISTRATIVE TRIBUNAL 
AHMEDABAD BENCH 

CAT/J/13 

R..23/97 with Mh/153/97 in 

O.A.NO. 733/93 
T.A. NO. 

DATE OF DECISION 9.4.1997 

Union of India & Ors. 	 Petitioner 

Mr.A. S.Kotharj 	 Advocate for the Petitioner [s] 
Versus 

Shrj I.K.Machwa & Ore, 	 Respondent 

Advocate for the Respondent [st 

CO RAM 

The Hon'ble Mr. V.Radhakrishn 	 : Mernber(A.) 

The Hon'ble Mr. T.N.Bhat 
	

: Member(J) 

JUDGMENT 

Whether Reporters of Local papers may be allowed to see the Judgment 

To be referred to the Reporter or not 

, Whether their Lerdships wish to see the fair copy of the Judgment ? 

4, Whether it needs to be circulated to other Benches of the Tribunal ? 



2 : 

Union of India 
Through: 
The GetEral MaLiaer, 
Western Railway, 
Churchgate, Bombay. 

The Divisional Railway 
Manager, DRM Office, 
Western Railway, Rajkot. 

The Ulvisional Personnel Officer, 
Western Railway, D.R.M.Offjce, 
ajkot. 

(Advocate: ir..S.Kothari) 

Versus 

Shri R.K.Kachwa 
Shri LaJ.it  Virendrakumar, 
1hri Pawankurnar Buddhanarayan, 

working as HD TTE under 
Respondent N0.2 

: Applicants 
(On i .Respo ride ats) 

,: Respoderits 
(On 	.App I 1(8 iltS) 

(L)ecision by Circulatjou) 

uate:9 .4.1997 

ORUSR 

R.A.23/97 with LA/153/97 
in 

O.A.733/93 

Per: Hoci'ble 4r.v.kadhakrjshua1i 	: iiember(A) 

A Review Application should be filed within 

30 ays from the date of judgment ur Rule 17(1) of 

the C.A.T. Procedure Rules. This Review Application 

has been flied by the applicants(ori.Resporiaerits) after 

a delay of nearly seven months for which thereis no 

:3: 



:3: 

justifiable explaaatjon. Accordingly, M.A. for 

delay condonation stands rejected. 

Since the ri.A&  is rejected, k.A.stanjs disposed of 

as rejected. 

(T . .Bhat1 
ilemte r () 

7 

(V.Aaoha kr ishna n) 
*ember(A) 



. 	/ 

Office Report 	 0 A 0 E R 

on  

a1xihnan ) 

0 
	 ,. 	k ban , the i.e. arriaci. counsel 

or the a;icar1t. The judgnt dated 13.12.95. 

has given d.irection to the resondents to 

im1Ement the Surerne Court t s judgrtent regard-

h..; reservation. 8s such we ao not find any 

3tifictcn for the rosodects to file 

further M.. Accordingly, 4/ 4 07 stands 

relected. 

hati 	 .V.Ra(2aknishrian) 
:er LJ) 	 Member ) 



MA/i./97 in /23','97 in 0At/33/93 

Office Report 	 0 R D E R 

I • J. J '- . , j on M,A. returnab13 on 20 3i.i') 7. 

C V . 	hari:thnan ) 
eriir (A) 

26. 1icirJ .1r.A.S.Kott2ri, t 	learned counsel 

The judgtrent dated 13.12.95. 

ua given &Lrection to the respondent3 to 

im:lem&t the Surerne Court's judgment regQrd-

irig reervaUoii. as such we do not find any 

ustiiCtiOii br the respondents to file 

further M.A. Accordingly, i/4•/ 97 stands 

rejected. 

.i • 	 LV.Radhakrishnan) 
Meber .J) Member (1) 

aab 


